
CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

R.A. No. 44/2004 in
O.A. No. 684/2000

A.A .Ansari .. .A p p lic a n t

-versus-

UOI & Ors. ...Respondents

ORDER IN CIRCULATION

th is  the <£> day of J u ly , 2004}

By Madan Mohan, Member (Ju d ic ia l^-

This review app lic a t io n  has been f i le d  to  review 

the order passed by th is  Tribunal on 8.4.2004 in  o .A. No. 

684/2000.

2 . In  the present R.A. ,  no c le r ic a l  error or g la r ing  

mistake has been pointed out by the a p p lic a n t. I t  is  the 

s e tt le d  le g a l p o s it io n  th a t the review proceedings are to  

be s t r ic t ly  confined to ambit and scope of Order 47 Rule

1 of C.p .C .  In  exercise of the ju r is d ic t io n  under Order 

47 Rule 1 C .p .C . ife is  not perm issib le  fo r an erroneous 

dec is ion  to  be re-heard and corrected . I t  is  remember th a t 

a review p e t it io n  has a lim ite d  purpose and cannot be 

allowed to  be an appeal in  d isgu ise  (See: Parsion Devi 

Vs. sum itr i Devi and Ors. JT 1997(8) SC 480).  The Hon’b le  

Supreme Court in  i t s  judgement rendered in  the case o f 

UOl Vs. T ar it Ranjan Dass, reported in  2004 SCC (L&Sj) 160 

has held th a t the Tribunal cannot act as an appe lla te  

au tho rity  to  review the o r ig in a l order.

3. , In  v i ew of the forego ing , we do not f in d  any merit 

in th is  R.A.* which is  accordingly re jected  at the c irc u la t io n  

stage i t s e l f .

(Madan Mohan;) (M .P .singh)
J u d ic ia l Member Vice Chairman
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